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CENTRRL ADNINISTRATIVE TR IBUNAL
CALCUTTA BENCH

No.O.,A,434 of 1996

Present : Hon'ble Mr.D.Purkayasthas Administrative Membar.

‘SM .RABHR RANT B IS WAS
Wo Late Tarapada Bisuwass 5
Housewifies at pr esent T
residing at Rﬂlﬂuay

Quar ter |No. 146/09
Old Farakkas ‘. P.S.
FoeBoePor Dlst I‘Shidaba‘o
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pplicant
EVS . . i

1. Union of India thtoughjthe General
Manager» Eastern Railuay, Fairlie
Places Calcutta-1.

2., General Nanagarx Eastern R&iluays
fairlie Places calthta.

, 3. Divisional Railuay thager» tastern
. Railuay,» Hourah, '

4. Sr.Personnel Officers Hastprn Railyays i
Howrah,. ‘ '

5. Senior DivisiunaliEnginears Eastern
Railyay, Hoyrah,

6. The P.W.l.y Eagtern Railyays Heoghlys -
Oistrict : Hooghly.

vsee Responde

For the applicant MroReKo.Chaktaborty Thakur, pownsal.g
For the respondents: Mr.C.Samaddary counsel.

Heard on : 20.4.1988 | | Brder on 3 20.4.1%98
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ORD t R | | | g

Heard ld.aeunsaagfor both the parties over an appligae

tion filed by Smt.Radha Ranﬁ Bliuas Wo Late Tarapada 8isuhs:
| rooT
Ex-Gangman under Pyl Eﬂstekniﬁﬂilwﬁy: Hooghlys statling that

her hushand, Lats Tarapada Bisyas yas @ Gangman yho Wied on %E

23,3.1975 while he wag in srrvice. At |the time of dsafh of

_
her husband, she had only oﬁa son. That son also disd subsmque;:f

|
tly. Thereafters five months after the |death of her husbands
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| :
another child was born and that %on is living. It is statad*

. ) ' |
by the appligant that aFtor the Jcath of her husband, she

|
lost her memory and she was undor the treatment of private |
doctor from 5.7.1878 to 30.11, 19§4. The applicant . has produccd

& letter issued By the raspondents OL 10.4.1995 (annexurs 'Bf‘ “

at page 11 of the appllcatlon)o Uhlch shous that she was |

‘ .
paid Rs.639/= on account of SC DF. Haf husband's P.F. A/c |

No. was 422416. S0 she filed an appl gation beforo the |

authority on 28.6.1995 clalmlng Fhml y pension and other W

! _ \
retiral benef its of hsr husband. ]ha application was also

' f
supported with an affidavit. Sincs the applicant eid not gat‘

any reply from the respondients, she dpproached this Trihunali

for having a direction upon the respandents to disburse the
being the only surviving |
legal heir of Tarapada Biéuas: Exlﬂangﬁﬂn: under PuWIl, Ea,tarn
Railuays Hooghly. f A W A ‘ W

|
sgath-cum-retirement dues: to hers

;
|
|

i - {
2 It is unfortunate that thﬁ respondents have not Filed

a reply to the applicatiod. Ld.coqnsap, Mr.C.S@madder, .
|

@appearing on baehalf of the rasponm@ntLa submits that he

. ! |
repsatedly asked tha dspartment toi file & reply in this easa:i
but they had not taken anylstgp‘ﬁo* filing of the sams. In

view of the circumstances:iMr.Samakdar very fairly submits
befors me that the case of the apphicqnt may bs sent to the |
Sr.Personnsl Officers Eastern RailLEy’ Hourahs uwho is the i
competent authority to dacide the &asﬁs For consideration of !
the applicant's raprosuntation andito grant appropriate relieH
@s per lay., But ld.counsel for thuwdpplicant, Mro.ReKe Chakraborty
Thakury submits that this Trlbunal\shole decide the gase on
merit since the responsents did noﬁ file any reply in this

cas e, : ‘I s oa
3‘ '

3. I have consisiered the submiBsi?ns of the ld.coOunsel !
| 1 ‘

for both the partles in the mattaer fnd I fFind that some

particulars of the deceased nmployek a&e wanting for proper |
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adjudication of this cass. It romainF undigputed in this case
that the records are lying with the Wepartment. So departmnnt

will be competent to decide the uascnof the applicant in |

dccordance with lay to give appropri?tc relisf to the
unfortunate yidoy yho is also illitu#ato. It is also not !
understood that yhen the QidOu: the %resent applic;nt: mad @
@ representation to the Divisionﬁé Rﬁiluay Managers Eastern '

Railyay» Hoyrahs on 28.6.1995 uhy tﬂe said authority dia

not give any reply to the same, regarding the relief as M

claimed by the applicant. Theresy '] am satisfied that there
@re serious lagches on theipart oF_the\raspondents in this
cass when the subject matter of this pase relates to the
retiral benefits of the applIGGHEi&q£|V1lu of the aforesaid
cireumstancess I think it will be Fpp#opriﬂt-'on my part

to dirset the respondent nd.a: Sr.Pcr%ann-l Uf Picers Eastern
Railuay» Hourahs to consider the e%s-}or the applieant and x
te grant her the sppropriate raliefv 4acording to law. |
4. The application is thus eispoges of with the ¢ irectien
upon respondent no.,4 to eonsider t#. gise of the apélicanﬁ; ‘

aceording to lay yithin Four yeeks Fﬁom the date of communi-

|
cation of this order. For the said purposes thes respondents
[ \

should treat the instant application a% & representation of

the applicant and the decision so takeh should me communieatodl
to the applicant by way of a speaking %nd reasonegd order. If
the applicant is foune entitled to get\ratiral benefits of

her late husbands; she should be pai? t%e same by the respon-
dents within @ period of thfec mon th s Arom the sate of taking
of such decision. For granting such}ra#iaf: relaxation of the
rules by the competent authority, if r4quirado be done by

the responsents. If tha applicant ié agPriQVed By the degision
tekan by the @uthoritisss she is at liberty to File a frash

application before this Trimunals, if sh% s0 thinks fit and

oo

(D. Purkayastha)
Judicial Memb er

propar. |

|
5. NO order is made ag to costsh n




